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The petitioner seeks approval for incentive for the year 2003-04
based on availability of the transmission system in the Southern Region, in
terms of the Central Electricity Regulatory Commission (Terms & Conditions

of Tariff) Regulations, 2001 (the regulations).

2. Member-Secretary, Southern Regional Electricity Board/Southern
Regional Power Committee under letters dated 23.4.2004 and 28.7.2006 has
certified the availability of transmission system in the region and for inter-

regional assets during 2003-04 at 98.33% and 99.82%, respectively.



3. It is noticed that the Southern Region Transmission System in inter-
connected with Eastern Regional transmission system through Gazuwaka
HVDC back- to- back station which was under shut down during April 2003 to
21°%" July, 2003. Member-Secretary, SREB, while certifying availability of the
transmission system in the region has construed associated D/C transmission
lines as ‘unavailable® during the above noted period. According to the
petitioner, the procedure adopted by Member-Secretary, SREB/SRPC is

unfair.

4. During the hearing on 31.10.2006, the petitioner has explained that
there was a by-pass arrangement for radial mode of power flow which
ensured availability of the associated D/C lines. The petitioner has submitted
that this arrangement had been used in the past also, based on which

“availability” was certified.

5. On consideration of the facts and circumstances, we direct Member-
Secretary, Southern Regional Power Committee to reconsider the matter and
issue a fresh certificate of availability of Southern Regional transmission
system taking the associated lines to be available when Gajuwaka HVDC
back-to-back station was out during 2003-04. The certificate shall be
furnished latest by 20.12.2006 with a copy to all concerned in the present

proceedings.

6. List the petition for further direction on 11.1.2007.
sd-/ sd-/ sd-/
(A.H.JUNG) (BHANU BHUSHAN) (ASHOK BASU)
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